\ 2361 TEM NO 13 COURT NO. 3 SECTI ON 1|
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CRLMP. 7903/2016 in Crimnal Appeal No(s). 41/2016
RANVI R SI NGH Appel | ant ('s)
VERSUS
STATE OF UTTAR PRADESH Respondent ( s)
(for suspension of sentence and office report)
Date : 29/06/2016 This application was called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE JAGDI SH SI NGH KHEHAR
HON&#39; BLE DR JUSTI CE D. Y. CHANDRACHUD
For Appellant(s) M. Siddharth, Adv.
for M. Rajeev Sharma, AOR

For Respondent (s) M. Mikul Singh, Adv.
for M. Pragati Neekhra, AOR

UPON hearing the counsel the Court made the follow ng
ORDER
Lear ned counsel for t he r espondent has circul at ed a
| etter seeking an adjournnent, so as to enable her to file counter
affidavit.
Prayer is allowed.
Counter affidavit be filed within four weeks.
Post thereafter.
(Renuka Sadana) (Parveen Kumar )
Court Master AR- cum PS



